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(By Hon,S5.Zaheer Hasan,

The petitioner Jagdish Prasad has filed this
petition under Section 19 of the Administrative
Tribunals Act XIII of 1985 with a prayer that the
respondent be directed not to remove the petitioner
from service in pursuance of the show cause notice

dated 21.7.1987.

2., In 1983 no person could be employed as a
Casual Labour with the Railuays unless he possessed
a Service Card certifying that he had already werked
as such.an earlier occasion, The applicant obtained

appointment on the basis of Service Card which on

verification was found to be fake. 0On 21.7.1987 a ah

cause notice was issued to him. On 25.7.87 h&”#ﬁﬁﬁ%
an explanation denying the chargé. Thu arua&ﬁ%

application is dated 13.8.1987 with a prwur ﬁ;@ ﬁ‘
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oround that he cbtained aﬂglﬁ?ﬁﬁﬁﬁigﬁfﬁii,

of forged Service Card. Instead ﬁﬁﬁ#ﬁiﬁgfﬁ

unnecessarily rushed to this Tribunal ag;gﬁ@éﬁﬁﬁ

this interim order. So the petition is liable

to be rejected on this ground alons, Thse

application is rejected with costs on parties.
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